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All State and Central Co-operative Banks

Dear Sir,

Safe Deposit Lockers

Please refer to Paragraph 5 of our circular RPCD.CO.RF.BC.N0.95/ 07.38.01/2006-07
dated May 18, 2007, wherein banks were advised to ensure that the identification code

of the bank / branch is embossed on all the locker keys with a view to facilitate
Authorities in identifying the ownership of the locker keys.

2. In view of practical difficulties reportedly faced by the banks in doing this in respect of
lockers which had already been hired out, the Government of India, Ministry of Finance,
Central Economic Intelligence Bureau, New Delhi has suggested that locker keys could
be embossed with identification code of the bank / branch whenever a party comes to
the bank to operate the locker. The parties could also be contacted telephonically or
through the post for this purpose.

3. You are, therefore, requested to issue necessary instructions to branches to
introduce a system whereby the locker keys could be embossed with the identification
code of the bank /branch as and when the customer visits the branch for operating the
locker. You may also make arrangement for installation of necessary machinery at the
bank/ branch with the help of the vendor company of the locker cabinet for doing this
work. All the locker-hirers should also be advised about the embossing of the locker
keys by the concerned branches. It may be ensured that the identification code is
embossed on the locker keys in the presence of the locker holder only.

4. Please submit compliance to our Regional Office concerned.

Yours faithfully,

(R.C.Sarangi)
Chief General Manager


https://rbi.org.in/en/web/rbi/-/notifications/stcbs-dccbs-safe-deposit-locker-safe-custody-article-facility-and-access-to-safe-deposit-lockers-return-of-safe-custody-articles-3530

